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O R D E R 

17.02.2020  The Counsel for Appellant has not worked out the 

percentage given to different Secured Financial Creditors keeping in view their 

claim admitted and what is ultimately granted to them in the Resolution Plan. 

 Relist the Appeal as ‘fresh case’ on 6th March, 2020.   

  

 
     [Justice A.I.S. Cheema] 

      Member (Judicial) 

 
 
 

(Justice A.B. Singh) 
Member (Judicial)  

 
 

 
[Kanthi Narahari] 

Member (Technical) 
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